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Destruction of Seized Drugs 

9547 SHRI NANDU THAPA Will the 
MInister of FINANCE be pleased to state 

(a) whether there are rules or guide-
lines for the destructIOn of Herom and other 
narcotic drugs seIZed, 

(b) If so, the details thereof, 

(C) whether these harmful, menacing 
substances are destroyed publICly, and 

(d) If so, the reasons therefor? 

THE DEPUTY MINISTER' IN THE 
MINISTRY OF FINANCE (SHRI ANIL SHAS 
TRI) (a) to (d) Detailed gUidelines have 
been Issued by the Government under the 
Narcotic [ rugs and PsychotropIC Substances 
Act, 1985 regarding the disposal of seIzed 
heroin and certain other narcotic drugs 
specified by notification published In the 
OffiCial Gazette These gUidelines Inter aha 
require that a three member Narcotic Drugs 
and PsychotropIc Substances Disposal 
Committee be constrtuted In each enforce-
ment agency directly responSible to the 
concerned Head of Department The Com 
mlttee IS to be headed by a semor officer of 
the concerned enforcement agency (not 
below the rank of Deputy Collector of Cus 
toms and Central EXCise In the case of a 
Customs and Central EXCise Collectorate) 

The Narcotic Drugs and PsychotropIc 
Substances Disposal Committee has been 
authorised to order destruction of 'he follow 
Ing drugs involving the quantrtles indicated 
against each, when they become npe for 
disposal, after completion of preSCribed 
procedural and legal formalities 

Name of drug Quantity (kgs ; 

1 HerOin 2 

2 Hashish (Charas) 50 

3 Hashish all 10 

4 GanJa 500 

5 Cocaine 

In those cases where the quantities 
exceed the above limits, destruction shaJl be 
ordered and take place only underthe super-
vISIOn by the Head of the Department himself 
along with the Chairman and Members ofthe 
Drug Disposal Committee 

All drugs excepting opium, morphme, 
Cocelne and the bame shall be destroyed by 
InCineratIOn In such places where adequate 
faCilities and security arrangements eXISt for 
the same after ensuring that thiS may not be 
a health hazard from the point of vIew of 
pollutIOn Open destruction of such drugs 
may also be resorted to, wherever consid-
ered feaSible and necessary, after due pub-
IIclty. to gain tne confidence of publIC 

Cash Compensatory Support for 
Computer Software Export 

9548 SHRIG S BASAVARAJ 
SHRIMATI BASAVA RAJES-

WARI 

Will the Minister of COMMERCE be 
pleased to state 

(a) whether Government have Issued 
any gUidelines to faCilitate payment of cash 
compensatory support on expo1: of com 
puter software 

(b) If so, the details of the guidelines 
Issued, and 

(c) to what extent It Will boost the export 
of computer software? 




